155 Re setting up of Development [RAJYA SABHA] for Marathwada and

Boards
[Shri Vishvjit P. Singh] (4) Twenty First
Report on action taken on the 167th Report
(8 th Lak Sabha) on Import and Distribution
of Fertilizers.

RE. SETTING UP OF DEVELOPMENT
BOARDS FOR MARATHWADA AND
VIDARBHA

THE DEPUTY CHAIRMAN  Now,
Special Mentions. (Interruptions)

SHRI SHABBIR AHMAD SALA-
RIA (Jammu and Kashmir): Madam,
__ ('Interruptions)

THE DEPUTY CHAIRMAN; Mr. Salaria,
please go back to your seat. Otherwise,
nothing is recorded. (Interruptions) It is not
going on record. (Interruptions) 1 do not
know whether Mr. Salaria has taken the oath
to be a Mininster and coming and speaking
here, from a Minister's seat. I am not aware of
it. Please go back. (Interruptions) Mr. Salaria,
when did you take oath to be a Minister, to
speak from a Minister's seat? Please go back.
(Interruptions)

SHRI VITHALRAO MADHAVRAO
JADHAV (Maharashtra)': Madam, Deputy
Chairman, the Chief Minister of Maharashtra
has written a letter to the Prime Minister.
(Interruptions) 1 want the Prime Minister to
comment on this. (Interruptions). There is al-
ready a provision in the Constitution for the
setting up of development boards for
Marathwada and Vidarbha. This is very
important. (Interruptions) 1 would like the
Prime Minister to respond. (Interruptions)

st wtweto gifmr (waTOe:
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(erqrm) TaodE A¥ F Fwiege
FE W oFER ¥ omaTUe ¥,
(erwgiw) Fwdrr ATHIT @AY AT &)
(wraum) =T ® T HEAT ¥ g
frg st Poarfor =t &
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THE PRIME MINISTER (SHRI
CHANDRA SHEKHAR): Madam, it is true
that there is a provision in the Constitution. It
is also true that the Government has taken a
decision that development boards will be
constituted in Maharashtra.

SHRI ANANTRAY DEVSHANKER
DAVE (Gujarat): For Kutch also.

THE DEPUTY CHAIRMAN; Let
Mabharashtra get first.

SHRI CHANDRA SHEKHAR; A decision
has been taken in regard to Maharashtra.
About Kutch, I do not know if any decision
has been taken. But there is a small problem.
We have requested the Maharashtra Gov-
ernment to send their comments. The problem
is that according to the provisions, as they
stand today, there will be enough erosion of
the representative character of the Assembly
there if these Boards are constituted in that
manner. So, there is some hesitation on the
part of the State Administration and a very
knowledgeable section of the parliamentary
democracy feels that the Assembly will not
be able to function as effectively as it should.
So, this aspect is being examined. Until and
unless we get the concurrence of the State
Government, it will not be possible for us to
implement it. But we are actively pursuing in
this matter and I assure the hon. Members
that perhaps there will be some amendment or
alteration here and there and then we will
constitute these Boards. (Interruptions).

Mo GATHT ey (Tav w2ow) ¢
qarT AT gw FI% ¥ favix a7
wrfee w2 ewwr S arfen )
7z fawer Ha ¥ | =®T &Y o
arfe arfe ¢ = & 1 Pl e
€ &Y Wquy gerw T Y @I
aifee AT 77 wew & 9z 9T EY
st =1fw |\ waTITR WEwTT ¥ Arer
o Aw fear & ) zafeo fud
from 98 =1 zrwy st sifrg s
¥ AR wEIOE H wEAw @e, .
(=) |
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ot ww e gifer : F w@
FFAT ATEAT gqf"a HETUS2 THIT T
TNIT A g, wafee  smasr
TG AT § | WSTUR FHT QEFEET
& AW gEhs ¥ g7 fma foiegma
aF F@ Teed IAHE T U AT
dqor fem &\ ww FRw a AN Wy
g W wifge. . . (smaw) )

Joawafa : AMT 94T FrE g
& & |\ a7 Arg I fPoile =g
Fhar =T d8 ey |

st ww o qifem @ 7 W@
wg71 Wigw g f& gam q@ o @
FFTeq el THq §. . . (swwamw) |

SHRI VISHWAJIT  p. SINGH
(Maharashtra): Everytime the same excuse is
given, (interruptions).

st wtm o quf ar @ =
gk ¥ forequma ot F@F 499
fear & | m7 ¥y g 5y foia
am =rfee ) fawet s 7 favy
iz quzarer & fau a4 afsg s
it gmanr & o afvw 69 =
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guawmfa : WA A9 FIa F
g g HT 919 45 qEF | FITAR
ferzd wa sf@

SHRI N. K- P. SALVE (Maharashtra): We
do not want any erosion whatsoever in the
authority of the legislature there nor erosion
in the authority of the State Government.
What we need is an authority which will
watch the interest of Vidarbha and
Marathwada and that is what is very essential.
Allocations of development are not made
either on the basis of population or area or
backwardness. We are not worried about this
aspect of the matter. I want to submit for the
consideration of the Prime Minister that this
being so, in the Presidential order it is up to
you

Vidarbha

to determine what powers you want to vest in
the hands of the Government, but for God's
sake, do not delay in constituting this
authority because this authority alone can
watch our interest. They have failed to watch
our interest in the Maharashtra State.
Governments  after governments have
discriminated against us. As a result of this,
there is a backlog of over Us. 15,000 crores. [
am not blaming you for the backlog, but I
certainly expect from you that you will take a
measure which will do some justice, at least
which will not perpetuate injustice on us.
(Interruptions).

THE DEPUTY CHAIRMAN,; Let
one matter be over. (Interruptions).
Please sit own.

I said, please take your seat.

. &t gt wgtew  (wgIAR)
TR AT BT | 1. .

Inqumfa : uF an”rar&a‘féw
B a8 Ao 99T A 1

SHRIS. B. CHAVAN (Maharashtra).
Madam, on this point of constitution of
statutory Boards for the development of
backward areas in Maharashtra, it is a fact
that the Constitution as it stands today will have
to be amended in order to incorporate the
feelings which my esteemed friend, Shri N. K.
P. Salve, has ex-pressed. He has also
expresses that he isnot in favour of taking
away the powers of the public representatives.
With regard to article 371(2) I would

request the Prime Ministerto consult the
Law Ministry and try to find out whether
the interpretation put by some of the
honourable Members that it does not take
away the powers of the public representatives

is correct ornot. As far as my
information, goes—both at the Government of
Mabharashtra level and at the Government of
India level Thad consulted the Law
Ministries at both the places—I am firmly
of the view that it definitely takes away the
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powers of the public representatives. I am not
opposed to the removal of the backlog; the
backlog has got to be removed. But if we try
to apply the same formula and take away the
powers of the public representatives, then it
will be a total negation of the democratic
rights of the public representatives, to which
I am opposed.
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SHRI VITHALRAO MADHAVRAO
'JADHAV; Madam, for the 'last 40 years this
backlog" could' not be removed. ¢ So, what ,
is another solution? Suppose the Central
Government fixes the responsibility on the
State Government, the State Government puts
the ball back in the Centre's court. So, the
result of all these things is that the Boards are
never created. .Then what is the way out? The
Chief Minister has already sent a letter to the
Government of India.

THE DEPUTY CHAIRMAN-; .That
*has already been said. Let him reply.

SHRI VITHALRAO- MADHAVRAO
JADHAV,; So the Boards should be created
first and you must see what the legal
formalities are, whether the powers go off
and whether' the powers are reduced. These
things ' can. be looked into later on. But the
Prime Minister should declare in this House
that these Statutory Boards should be created
immediately as per the provisions of the
Constitution. That is my demand. And there
should not be any ambiguity in making the
statement that we are for the development of
the backward areas. For the last 40 years they
could do nothing and they don't want to
create these Statutory Boards. I strongly
object to this kind of an attitude.

st ST ¥ e Fa
ATEAY, AT H ww@ FT FaAQiE
A fear war ar | @fyw ag @ew
7 ferar war & 1 ASR wERILE
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SHRI CHANDRA  SHEKHAR:
Medam Deputy Chairman I did not want to
go into the details of the problem, but just
now hon. Member. Shri S. B. Chavan has
brought cut..

st vw wadw fog :  faeEre @

N i (cwwend)
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0
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You are above board. You better sit down.

SHRI SURESH KALMADI (Maharashtra)
: How are y°u giving a certificate like that?
(Interruptions)

THE DEPUTY CHAIRMAN; Which
board? Blackboard? Which board? Please sit
down?

siv T waaw fag o weras =
g1 dr HOT #F HT g AT AN
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SHRI  CHANDRA SHEKHAR:
Madam Deputy Chairman, whether the
problem is complicated or not, you can
understand from the various statements that
have been made here. Hon. Member Mr. S. B.
Chavan has brought the problem in proper
perspective. I did not want to go in that detail.
My hon. friend says that the Board should be
constituted under the provisions of the
Constitution, and the hon. Member, Mr. S. B.
Chavan, said that in order to protect the rights
of the representatives of the people, that
Article needs to he amended. It is true that the
Chief Minister of Maharashtra has sent a
letter.. But the letter also indicates the
problem. The problem has been brought
before the House by Shri S. B. Chavan. It is
unfortunate that the Members go on hurling
the accusation as if for 40 years this has been
pending with the Government. I do not know.
This came only a few months back, and
within two months or three months I have
tried to discuss this problem with various
persons who are interested in these Boards.
But I see that some divergent points of view
are there. The Government of India will not
do anything which cannot be implemented.
That is the whole problem. If you want that I
should declare something, I would have
declared it earlier. There is no problem in it.
That is what I say. Madam Deputy Chairman,
I shall request the hon. Members that they
should convene a meeting of the Maharashtra
Members, call for the Chief Minister, come to
some understanding, and the same day I shall
declare those Boards. {Interruptions)

THE DEPUTY CHAIRMAN: Now
that matter is over. (Interruptions)
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SHRI N,: K. P. SALVE: Madam, we will
take him at his word. We will call the Chief
Minister of Maharashtra. All the MPs will
meet him and then go to him immediately and
he will constitute it in a week's time.

Thank you very much.

THE DEPUTY CHAIRMAN; Now that
matter is over.

st T Awawa  (IET 2V ¢
Feqarfy agraar, 98 0F 737 weeR-
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st wEm gaE wET (597
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Vidarbha

ogr qaqr ¢ f5 amm d gT s
¥ A do ¥ AW T 4 AR
Z B WAMEE FT T Tgqe F
g 1w A ¥ sy owar fF

the Bill was passed unopposed,

T W A @@ %@ wgr faaee
na" femama | ag faegs wq &1
feaes g & g &Y, SeE FaEr
a4t wgEm ¥ 98 Far | o g
ar FREr Iewe W wgr e safw
gz waree ¥ faed o oaFin Wl
Qe ata w3 | § ww faemar
aRdal § weE A=A A ff oo
& @M ST AT FeF @, &R a7
A WS W, @ AW FAA &
& gxar ftgre &1 frog a4F gaman
AFAT F WA A T aF E,
g Arw a1 fyfaaw w1 fRey B
... (vomawm) & FEw IAE W
arsfag Fon JeT i B F S
3 HT AW @AM IHT FH FL |

They should not act in a partisan way.

st 7w wgn fag @ & W S

T g F GRgRF § | fgE #
HATHE W AM § 79§ /N7
3% wiT §. .. (swaw) gs S
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w3 far

THE DEPUTY CHAIRMAN: He has been
standing for a long time. (Interruptions)

DR. ABRAR AHMED (Rajasthan):
Madam, please allow me to speak.
(Interruptions)

THE DEPUTY CHAIRMAN; Go back to
your seat. I am permitting you.

SHRI V. GOPALSAMY (Tamil Nadu)
Retreat.

THE DEPUTY CHAIRMAN: I make
everybody retreat. The only thing is he is law
abiding. He is listening to me.
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THE DEPUTY CHAIRMAN; I will allow her.
She can speak. Let him finish so that she can be

heard.

o WIUT WAgAR : 7y,
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A T W AT § 0 e,
24 WITAT FT AT F AT
FEEIAs @0 oqEwT 4 ey 6o
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T FA¥ dia A0 qr T wig a@;
AT FT AIAT FE! AT FAT AT £ |
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g7 @ B 1 F AnF wraw 8 g
#d) S A awg FwE wgar fr Maa
s 3 9l aw e H fEv
Fain frar 8, o TweE #EET
#% qa F 8, gHGT {THT T
geaaan &7 | § fad awwre &7
agieq F79 FT AT AG FT R E,
& wr@ g@ar Wgar g e 9s drfedr
w1 7w femrd, sagm 50 wfes
s FwF faaa =A% =g qi¢ Ar
aF w wfgw ¥ gn gwFw At
RIA] 97 eTEEl w7 aF |

(Interruptions)

Fegwwfa ¢ w4t v Afgar
9 FerEr g, AR qrad Sfew )
a5 feed Am Fifaw

st TR wmaw fag : wFrEar,

Fqgemafa : 0% fRaz U@ aFaw
s | wm afsw |

st T waaw feg A Al
atay Afag

Sqgwata : oF faae wfEgsr 51
staq @faw | o afso

SHRIMATI MIRA DAS (Orissa); I bring an
important issue before this House. That is on the
issue which was raised previously by Shri Mathur. I
am also raising the same issue. That is regarding the
news on Poor-darshan. Parliament proceedings are
being twisted and distorted by Door-darshan.

SHRIMATI JAYANTHI
JAN (Tamil Nadu); V. p. Singh's

distorted even  the Chairman's
speech. Where was she

NATARA-

Government

at that time?
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SHRI VISHVIJIT P. SINGH (Maharashtra) . This THE DEPUTY CHAIRMAN; Yo can
thing was started by Mr. .... (Inferruptions) From speak while participating in the' Motion of
then it has been going on. (.Interruptions) Thanks to the President's Address.

SHRIMATI MIRA DAS: Even all the Opposition $m gwr £% 317511
leaders are not being given importance in the news

bulletins on the Doordarshan. (Interruptions) .- (Interruptions)....  Please  take your

seats.
SHRI V. NARAYANASAMY (Pon-dicherry):

The Members' speeches are completely distorted on  SHRI M. A. BABY (Kerala): Madam, you
V. have granted me permission.

THE DEPUTY CHAIRMAN; Let me

SHRIMATI MIRA DAS. Dr. Subra-manian .
allow one on the right and one on the left.

Swamy and Mr. Rajiv Gandhi are being given
Please take vonr seat

extensive exposure and unnecessary exposure. The Mo T ATET qUBA © HIAG  TT-
views of the Opposition Leaders are not being S TET W meT & oA
Tl 5 e Q

covered. .... (Inters ruptions)..,.. 5 iz
S, ST G STFT K E. L. L.
SHRI RAJ MOHAN GANDHI) (Ut- (W)
tar  Pradesh); You are not satisfied

with  Doordarshan. (Interruptions)... Y T ﬂﬂ'&“rﬂﬁ P qTHER Siui

You want to prevent us from speaking T, .

even here............... (Interruptions). ...
sqawmfa : wwor WD oFE F
THE DEPUTY CHAIRMAN: Now,

AT |
that is over ...  (Interruptions) b
I have one special mention.................... (In o TIRATHT QST . ?:’H‘ﬁ'ﬁﬁ'ﬂfﬁ'ﬂ"
rerruplions) . frfree® i PR s 141, A9 &

SHRIMATI MIRA DAS. The policy of this TF FAHAT |
Government is not to give independence to the

electronic media. .... (Interruptions).... THTHIW FHIT F wE geqm,
s& #3927 gfear s gaateye A

Segawla @ frgs  qr, ama qHE *1 Fy T3 ofwar @1 -
IT A A A€ F 0 oWy A9 weaAr ars”, ST Faew sfaead foaigs §
d anfy | g, famst atw qfvzm arar, TFAT

SHRIMATI MIRA DAS: Even in the ?lj'i? ¥ ww s %’ st
President's Address we do not find any drat & Efaa’f\?rlﬁ'lf?l' forerare AR
mention of Prasar Bharati. qTe m 7 fear gr #T  war

gfewr e § &9 1983 ¥ ufrar
AN T qAZT HHT GE FAE
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Frgear F1 frdr A Ry W
S dHE w7 wEy A% AT g,
Fa3 ar @ &, fagy fr 7 78 afvgw
T T § EX TG | afs el
ek 7 w07 ET & wfaw wgrR
7% G F 7T gl w1 a9 T, ¥
Fefrr AT 1 W TaT 9aW
LT FE AGAT TL &X FIF AT
2T THT A I FH T F
Ik gA-TEE A TG TAE &1
Wt oF gy & FWN I AfETR
TEGET ST FT GLET HT W
et Figg 1 AETTT AT ZE AT FAGA
z 2% wxfoadi @iz e
ZHorA FTATTT AT IFTT AUATTEST
ot &1, Fawr 7 FW |

afg ag g7, @ W A9 gwr
W7 gEr a4y atawT I9F f@as
37 1 zafro e wrear #@iK
Zgev gfer wroamar @ O F arq
v EEy awfar @w§ s
FETTEE AT | FRE FTULET
7 UY I97 JaW §LH F gy
% frag /@ W A T

g7 |

Re International assistance to  [27 FEB. 1991]

people affected by Gulf 170

crisis
RE: INTERNATONAL ASSISTANCE TO
REHABILITATE PEOPLE AFFECTED BY

GULF CRISIS.

SHRI M. A. BABY (Kerala): Madam
Deputy Chairman, thank you very much for
permitting me to raise this important matter. I
am also happy that the hon- Finance Minister who
happens to be the Leader of the House is also present
here. This is a matter of grave national importance.
Everybody knows that India is today faced ~ with
economic crisis. The issue
1990, the

funds to assist

an
which I would month of November

unprecedented

LIO call to mobilise international
those who are returning from the Gulf
1990,

ILO gave an appeal for mobilisation of in-

region. And in the month of November
the
ternational resources inorder to extend
financial assistance to countries which are affected
by the Gulf crisis, in order to rehabilitate those who
are returning  from the  Gulf
Madam, it goes without saying that mostly
people from South India, more from States like

Kerala, Tamil Nadu, Goa and so on, are affected

region.

are
other parts of the country also. In this connection.
I have the UN newsletter dated the 23rd
February 1991. I have also raised a question
related to this matter whether India has requested

by this crisis. Of course, there people from

for assistance from ILO for rehabilitation of

Indians.

Madam, we know that we are undergoing an
unprecendented economic crisis and as a part of
is being

this even the financial democracy

subverted by extending the time for



